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SHRI K. P. SUBIAMANIA MENON: In 
view of the fact hat Lala Lajpat Rai through his 
epoch-m iing book 'England's Debt to India', 
brc ight to the notice of the Indian people tr e 
irnperiaist exploitation which was carri ;d on in 
India, will the Government coi sider the 
feasibility or the desirability of putting up his 
statue in front of he Finance Ministry or the 
Finance Min sttr so that they are reminded of 
the saj le foreign economic exploitation which 
s still continuing in India even though we have 
become formally independent or the last 20 
years, so that they are als > reminded that they 
have not done any hing to remove that foreign  
exploitation  from this country ? 

SHRI K. K. SHYH: Does he think of the 
Vijay Chowl ? It was not thought desirable,    
Sir. 

(Int. rmptions) 

SHRI KRISHAN KANT: Sir, in his replies 
the Minster aas not at all made it clear as to 
when th y are going to decide about it, no date 
h; 3 been fixed. 

(Inte mptions) 

SHRI BHUPSH JUPETA: Before Lala. 
Lajpa' Rai's stati : came in Delhi we had a 
statue of Sai jiva Reddy in Vijaya-wada. 

SHRIK. K. SH\H: Sir, I have said that I 
will expedit it. I will see that the Committee 
takes t ie necessary steps as early  as possible. 
\\ lat more can I say ? 

SHRI ARJUN . JIORA: Sir, on a point of 
order. I seek your guidance. Can a Minister 
giv or make an absolutely wrong statement or 
the floor of the House and get away with    t ? 

MR. CHAIRMAN : He cannot make an 
absolutely wron * statement. 

Assessment Tax paid 
Year 

1966-67 Rs.  73,910 

1967-68 Rs. 66,180 

1968-69 Rs. 17,413 

SHRI ARJUN ARORA: In case the Minister 
makes an absolutely wrong statement, what is 
the remedy for Private Members? In reply to 
one of the questions, he mentioned four 
persons, a dramatist, a teacher of history, a 
teacher of English language and somebody 
else. He mentioned them as eminent architects. 
None of them is an architect. I seek your 
guidance, Sir. 

SHRI BHUPESH GUPTA: Sir, the list is 
not acceptable to us. 

(Interruptions) MR.    

CHAIRMAN : Next question.  
A.  P.  SCHEDULED    TRIBE CORPORATION 

VlSAKHAPTANAM 

♦325. SHRI LOKANATH MISRA : Will  
the PRIME MINISTER  be pleased 
tOSt.; 

(a) whether it is a fact that the Income Tax 
Officer, Visakhapatnam had recently imposed 
Income-tax on A. P. Scheduled Tribe 
Corporation    Visakhapatnam ;  and 

(b) if so, the total amount of income-tax 
assessed on this Corporation during 1967-68 
and 1968-69 and the total amount collected 
during the same period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI), (a) Yes, Sir. The Income-tax Officer, 
Visakhapatnam raised provisional demands in 
respect of assessment years 1966-67 and 1967-
68. No regular assessments have so far been 
made on the Corporation. 

(b) There was no regular income-tax 
assessment on this Corporation during 1967-68 
and 1968-69. The details regarding the 
payment of taxes by the Corporation   is given   
below: 

Nature of Date of 
demand. payment. 

Provisional demand 24-3-1970 

Provisional demand 24-3-1970 

Self-assessment demand        28-3-19 70 
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